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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, AL L AHABAD BENCH
Registrsticn 0 .A .No,529 of 1992

Divisional Personal Officer.ss. Appl icant

Vs ,

Shyam Bihari Lal Saxena
& Others : seme Opposite Parties

Hon'tle Mr ,Justice UL ,JSrivestava,V L.,
Hon'ble Mr . A.B. Gorthi, Member (A

(By Hon Mr .Justice U.CSrivastave,V.C.)

This application is ageinst the order dismissing
the application for setting aside the ex-parte order passed
by the Frescribed Authority on the ground that the
application was moved after one year. It hgpaara that ,
the notices vere issued to the applicants but es
no one sppeared thse Prescribed Authority directed that
the case will now proceed ex-parte, But instead of

at that time
moving an applicetion for setting sside the same/they
moved an application &fter one year that is why the
afplication vas rejected. The applicant without
exhausting zny remedy which may be available to him

under the Payment of Wages Act has approached the

Tribunal, A8 the case i3 still pending before prescribed

Authority, the applicant can challenged the final order &

before the appropriete forum and this is not the stage '

for challenging thebaid order before this Tribunal.

Accordingly this application is rejected. Learned g
order

counsel for the applicant contended that sven if ex-parte/
is not set aside and the czse will procesd sx-parte,the
applicant has a right to croes-exaine the uitnesses for

which the applicant may satisfied the Presceibed *
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Authority. No observation@knthis stage in this behalf

can be wmade,

lee—

ﬂambar(ﬂ)arY ) Vics~Chairman.
14th May,1992,Allehabad,

(sph)



